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(b) In addition to the completiou 
of Third Plan through forward electri-
fication works of Allahabad-Kanpu!', 
19atpuri-Bhusaval aDd llowrah-
Kharagpur sections, electrification of 
Kanpur-Tundla (North<:rn) Rourkela-
Durg, (S.E.), Virar-Sabarmah 
(Western) and Madras-Vajayawada 
(South and South-Central) sections is 
contemplated during the Fourth Plan 
period. 

(c) The tariff for electric power 
supply for Kanpur-Tundla is still 
under negotiation with the U.P. State 
Electricity Board and it is, therefore, 
not possible to compare it with the 
estimated cost of electrical energy for 
Vlrar-Sabarmati section. 

Licensing of Roller Flour MUIs 

1900. Shrimati Jyotsna Chanda: 
W ill the Minister of Industry be 
pleased to refer to the reply given to 
Uostarred Question No. 806 on the 
29th July, 1966 and state: 

(a) the names of .he Fhur Mills in 
the various States in the country 
which were set up "lter the issue 

-of that Ministry's Noti1lcation 
No. S. O. 187-IDRA-29 B-2-64, dated 
the 13th January, 1964; 

(b) the basis on which trial run 
-quota and monthly wheat quota was 
allotted to these mills dUf1n~ 1965 and 
1966; 

(c) the names of thOse mills out of 
these which have got a capacity of 
mOre than 2,000 tans per month and 
were not registered under the In-
dustries (Development and Regula-
tions) Act, yet they were allotted 
more than 30 tons per day and the 
reasons therefor; and 

(d) the measures Goverr.ment pro-
pose to take to allot optimum quota 
to those mills whose capacity is lying 
vacant and whose cases have been 
recommended by his Ministry? 

The Minister 01 Industry (Sbtl D. 
Sanjivayya) : (a) to (d 1. The infor-
mation is bein'" collected and will be 
placed on the Table of the House in 
due c.ourie, 

F10ar Mills In JIaria,na 

1901. Shrinlatl Jyolsna Cllanda: Will 
the Minister of Industry be pleased 
to state: 

(a) the names and location of flollr 
mills in Hariana which were licensed 
by Government and whiCh have • 
grinding capacity of mOre than 3.001 
tons per month; 

(b) Whether it is a fae; that some 
of these mills are not getting a quota 
of more than 30 tons per day, tbUJI 
rendering their entire capacity idle 
for more than 3 weeks a month; aDd 

(c) whether Government propose to 
recommend their case for the allot-
ment of full adequate quota consistent 
with lheir grinding capacity to the 
Ministry of Food " Agriculture? 

The Minister of Ind~ry (Shri D. 
8anjlvana): (a) ¥ellSrs. R. B. L. 
Banani Dass " Co. (P) Ltd., Ambol. 
Cantt. 

(b) No, Sir. 

(c) Does not arise. 

50 MOHon Credit to Ceyloa 

1902. Shri D. C. Sharma: Will the 
Minister of CODIDIefte be pleased ta 
state: 

(a) whether Government of Ceylon 
proposed to import from India 200 buB 
and truck chassis, a substantial quan-
tity of tyres and powerlooms against 
Rs. 50-million credit offered by ~ndla 
to that country in 1962 and renewed 
last year; 

(bJ whether any agreement has 
been arrived at in this regard; and 

(c) if so, the details thereof? 

The Minister of Commerce (ShrI 
Mannbbai Shah): (a) No formal pro-
posal has been received from Govern-
ment of Ceylon for import of bus 
and truck chassis, tyres and power-
looms against the credit of Rs 50 
million offered by Goverrunent cf 
India to Ceylon in 11162. 
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(b) and (c). Do not arise. 

CODversioD of M.G'. LiDe IDto B.G. 

1903. Shri H. C Unp Red4y: Will 
the Minister of Railways be pleased 
to state: 

(a) whether the survey regarding 
(i) conversion of Metre Gauge line 
from Bang.lore City to Guntakal into 
Broad Gauge and (ii) Narrow Gauge 
line from Bangaiore City to Ch!ck-
ballapur into Broad Gauge has been 
corapleted; 

(b) if so. (he cosls (hereof; and 

(c) when the works would be taken 
up? 

The Deputy MlDlster in tile JIIIlDis-
'try of Railways <ShrI Sham Nath): 
.( a) (i) A Traffic survey for conver-
sion of the Guntaka1-Bangalore MG 
.. ection (0 BG sanctioned in June, 1966 
is still in progress. (ii) No survey tOr 
conversion of the Bangalore-Chick-
ballapur NG section to BG has been 
-ordered, 

(b) and (c). For GuntakaH:langa-
lore Section the cost of conversion to 
BG can be given only after the survey 
is completed, and question of taking 
tip the work will naturally depend on 
lbe results of the survey. 
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Heavy Eleetrleals, Bbopal 

1905. Sui lndraJlt GDpta: Will the 
Minister of Industry be pleased to 
state: 

(a) whether the management Of 
lbe Heavy E1ectrieals, Bhopal bas paid 
the minimum statutory Bonus of 4 p« 
cent to its .. mpl"yees; 

r b) whether the interim relie! re-
commended by the Engilleering WaC'" 
Board has been paid; 

(e) whether the increase in dearneM 
allowances as sanctioned by the 0.-
jendragadkar Commission ha, been 
paid; 

(d) whether it is a fact that DO 
.tatutorily elected Works Committee 
exists at the plant; and 

<e) whether Government have an,. 
proposal to redress the employ_ 
Iltievances? 

Tlte MlDlster of IndllStry <SUI •• 
Saajlvayya): (a) No, Sir. Heavy 
Electricals (India) Limited, Bhopal, 
have not yet commenced making pro· 
fits. Therefore, the liability (0 pay 
bonus, in accordance with Sectioa 
16(b) of the Payment ot Bonus Act, 
1965, would arise only with effect 
from the sixth accounting year follow-
ing the accounting year 1961-62 during 
which the factory sold the Product 
manufactured therein for the first 
time. The sixth a",,~untlng year fol· 
lowing the year 1961-62 would be 
1967-68 and the liability to pay Bonus 
aecordine to Secti,," 16 of the Pay-




